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Cg.^JRAT. ADl-.l::i3TRATIV.^ JABAUUn ijEirc:-!, JABAT.FUr:

criginal ApplicatIon No. 273 o£ 2004

Jabalpur, this the 26th day of march, 2004

Hon'ble Mr. M .P . Sinoh, vice Chairman
Hon'ble Mr. Msdan Mohan, Judicial Member

Smt. Thankamma K F

'h/o K.Sivaramen Nair a'-; :d
about 61 years r/o lilG/A-lOl,
A-Sector, Sonaoiri,
Fiplani Fc BI'RL,
Ehopal - 462321

(By Advocate - Shri K.K. Joshi)

VERSUS

AITTJCAUT

1. Tho Union of Indi,

Throuoh tho Secretary
Ministry of D-afence.
South Rl'>ck, Me!7 Delhi.

2. The Director General,
M o d i c a 2 S e rv i ce s(A rmy)
A^jutrsnt General's
Branch. Army Headquarters
'L* Block,
Hew Delhi - 11001

3. The Jt.CDA(Funas),
Mcerut Cantt.,
Meerut fur)

4. The OIC, FTC,
c/o Military Hosrital,
mopal —'-io2C31 OUyaiO':

By M.p. Singh, Vice Chaii;;'|n^ -

By filing this OA, the applicant has sought the

following main reliefs

•• .... to issue a writ of mandamus to the
Respondents directing th&n to pay the balance
amount of Rs .61,614/- with interest at the rate
of 12% per annum, to the applicant from the date
it was payable upto the date it is finally paid
in the interest of justice,' "

The brief facts of the case are that the applicant

has retired from service. According to the applicant

a sum of Rs .61,614/- towards her GPF subscription is

still pending with the respondents, she has received

jail other retiral benefits except this amount of Rs.
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61,614/- of GPF for which she has sut*nltted representation

dated 15.11.2003.

3. Heard the learned counsel for the applicant.

the circumstances, we feel that end of justice

would be met if we direct the respondents to consider the

representation dated 15.11.2003, of the applicant and

take a decision by passing a speaking, detailed and

reasoned order within a period of 3 months from the

date of receipt of copy of this order and inform the

decision Id the applicant, we do so accordingly.

The applicant is directed to seniT a copy of this order

and original Application to the respondents within a

period of 15 days from the date of receipt of copy of

this order.

5. Accordingly, the original Application stands

disposed of at the admission stage itself.

(M.P. Singh)
Vice Chairman

(Madan Mohan)
Judicial Member
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